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Abslmct qf'the Proceedings of the Council of the Governor General of India,
assembled for the purpose of making Laiws and Regulations under the
provisions of the Act of lfarlirunent 24 & 25 Vie., cap. 67.

&
N g

The Oouncil met at Gov;ornmont House, Simla, on Thursday, the 5th
October, 1882,

PRESENT:

His Excellency the Viceroy and Governor General of India, k.6., G.M.s.I.,
G.ALLE., presiding.

His Honour the Licutenant-Governor of the Panjib, K.c.5.1., C.LE.

His Excellency the Commander-in-Clief, 6.c.s., C.L.E.

The Hon’ble J. Gibbs, c¢.s.1., C.I.E. '

Major the Hon’ble E. Baring, R.A., ¢.5.1,, C.LE.

Lieutenant-General the Hon’ble T. ¥. Wilson, ¢.B., C.LE.

The Hon’ble C. P. Ilbert, c.I.E.

The Hon'ble Sir S. C. Bayley, K.C.s.I., C.I.E-

The Hon’ble T. O. Hope, C.s.1., C.LE.

The Hon’ble O. H. T. Crosthwaite.

The Hon’ble W. O. Plowden.

PANJAB UNIVERSITY BILL.

The Hon’ble Mr. Gipns moved that the Report of the Sclect Committeo
on the Bill to establish and incorporate the University of the Panjib be taken
mto considcration.

Tho Motion was put and agreed to.

The Hon’ble MR. Ginss also moved that the Bill as amended be passed.
He said :—

*“The Bill has received the very careful attention of the Sclect Committee,
and we are greatly indcbted to His Honour the Lieutenant-Governor for the
assistance he has rendered to us in our work.

It will be seen, I think, that the great object which tho promoters of the
Bill had, namely, to preserve the peculiar feature of the Oriental Department
of the Panjdb College, has been carried out, and the new University will be able
to create an Oriental Faculty, in which degrees somewhat similar in name, but
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Wlth sufficient diffcrence to prevent their being: confoundctl with those given
by the European I"tcultics, will be granted to those who pass such examinations
as niay bo finally determined. on by the Unwcrmty, with. the’ smlctlon of the
' fmént of India. - .

T It mll bo seen tlm.t tho r'enm‘al management of the Umvermﬁy will be
‘conducted in commumcatmn with the Government of the Panjdh, the sanction
“of the Government of India bemn- alone confined to the making and amending
of the Statutes of the Umvmsﬂ;y, the Rules and Regulations for cxammntlons,_
‘and the cond1t10ns to be fulfilled by the candidates for (legrees The plonsmn'
tha.t these two pomts should he left for the general sanction of - the Government
of Indm. m]l, it is conmdered prove a suﬁ‘xclent guamntee that the degrees and
dlstmctmns are properly conferrc(l Whlle all other matters may justly be left to
‘the Iaeutennnt-Govamor ‘of the Panj4b, who is also Cliancellor of the University.

¢ The Report of the Select Committee is so full, that I need not take up the
time of the Council with any detailed account of tho alterations we have made,
but will content myself with saying that, in passing the Bill as now framed, I
“feel assured that the Council will be carrying out the wishes of those interested
in the scheme; and I sincerely trust that the new University may prove a ble,ss-
mg to the people of the I’an]ﬂb.”

L

Hm Honour THE Ia:Etfman-Govnnnon of the I’an]{nb said :—

S « trust the Pan]ﬁb Umveralty BJ.I.l Wlll be passed at t]ns sitting of
Oouncil, and that I shall be able at last to congratulate the chiefs, nobles antl
people of the Panjib upon the success which has crowned their efforts after
seventeen long years of waiting and working. If any proof be necded of the
" thorough genuineness of the demand for a University in the Panjdb, it is, I think,
o be found in the steady perseverance with which, in spite of many and repeated’
official discouragements and refusals, this object has been ‘pursued by the
people, and the liberality with which Natives of all ranks in the Panjib
have contributed for its attainment. For the purposes of the University, there
isnow a sum of no less than Rs. 8,75,000 invested in Government 4 per
cent. paper,—all derived from voluntary donations,—and a regular annual in:
come of about Rs. 45,000 from intercst, contributions and fees, exclusive of any
support from Government. This is a magnificent illustration of the principle
of self-help which Government are now beginning to insist upon as a cardinal
point in their educational policy.

*“The movement for a University originated in a letter of the late lamented
8ir Donald Macleod, dated 10th June, 1865, in which he called for suggestions
for the improvement of Oricntal lcarning and the extension of a sound vernacular
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literature, by transfusing info the langiages of the country the knowledge,
literature and science of the West. The subject was at once taken warmly up
by a literary society, called the Anjuman-f-Panjib, which had just been
founded at Lahore, under the guidance of Dr. Leitner, to whose devotion and
untiring services in conneetion with the University movement it is impossiblo
to givo oo much promincnce. A scparato committee of European officers,
of whom I had the honour to be one, was at the same time formed at Lahore
to consider the question. The suggestions for {he improvement of verna-
cular literature were cxpunded by the Anjuman into a proposal for the
establishment at Lahore of an Oriental University, which should be a
supreme literary, examining and teaching body for Oriental literature and
Western science, and which should utilize and develop the existing educa-
tional clements in the country. -

“ Besides endeavouring to revive an interest in Oriental learning, to teach
as far as possible through the vernaculars, and to stimulate the produc-
tion of original vernacular litcrature, one of the chief aims of the proposed
University, which should never be lost sight of, was the introduction of a
popular and national system of education on the principles of the
Education Despatch of 1854, by giving the people a large and direct
voice. in the regulation of their own ecducational affairs. This was very
strongly insisted upon by B8ir Donald Macleod, who desired as far as
possible to promote spontancity of action on the part of the Native
community, and who was opposed to their being too much guided by the
opinions and advice of Europcan gentlemen. In the University as now to be
established, this popular clement is fully secured. The Jearned and influential
classes of the Province will, by the Statutes, ba associnted with the officers
of Government in the promotion and supervision of popular cducation. The
Bcnate will be a consulting body in all questions of education, including primary
cducation. It will assume, in fact, the position of a Doard of Education for
the Panj4b, and become in educational matters an embodiment of the principles
of local sclf-government as rccently cnunciated by the Government of
India.

“The name of ¢ Oriental University,” under which the movement was first
started, was in some respects an unfortunate one. It gaveriso in some quarters
to tho belief that tho movement was a rcaction against high Euglish education
and an attempt to revive tho controversy hetween Oricntalists and Anglicists,
which had been fought out in the timo of Lord William Bentinck. T'o this radical
misconceplion of its ohjects and aims I Dbelieve tho long-continued official
discourngement and the direet opposition from a limited section of the Native
community, which the movement met with, to be mainly due. So diflicult,
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ish cducatlon aml lowcr the mluo of Dnohsh dcﬂrees. R

L

In truth, 'hcm over, the necessity for the lnn-hest stu('ly ‘of Enghsh ]ms becn"'._
msed from the very first. In one of the earliest papers. pubhslled on the_-
{'. by tlle Em'openn Commlttee of suppm t——-a paper’ entltled * Ob {'.s .

*?__ﬂbeen termod [ Orzeu!al ?"yet that, by ‘the use of the term , 1O revn'ul of ‘the old
he . ,,and Anghclsts is slrrmﬁed “hﬂe the_revival of Eastern'-'
e rm.ng }nd i',heJ emhon of a good vemacu].:r literature will be ‘the primary obJect. of ‘I.he
.. University, yct English will be still considered as the natural complement of education, and
of the highest value to the Native student whose mind has been thoroughly disciplined by a
study of his Native classics.”’
'« And again i— :
¢ It has been stated that the present movement is in no way intended to _inangurate a
. reaction hostile to the present educational system. The advantages of English are so great, as
. the language of the ruling class, and as a vehicle for the direct communieation of modern
' _Eurcpean thought and science, that it would not ouly be impolitic and foolish, but fatal to the
e l'l.mcess pf Q.he new University, to attempt to oppose it or limit its influence. It may, moreover*

_he‘mﬂw that the Natives of India have so keen an npprecmtmn of the advantages they gam
- from a knowledﬂe of Enghsh that t]mre is no fear of its study’ 'bemg neglecteﬂ ? N -

Y

e .A.ﬂam, at n.meetmu' of those interested in the promotion of the ob]ects of
the 'Umvermty, held at Lahore on 12th March, 1868, the following resolutlon'
-was passed —_ .
e That ec'lumtwn be convayad as far as posslbla, through the medium of the vernacular,
.-_ « "I‘hnt, wlnle the ]ng]:leat honours of the Umvemt.y be reserved for those who a.ttmn the
h:ghest [urm of educntlon, which, it is admitted, can only at present be attained by those pos-
sessing & {Ixorourvh Lnowle('!ga of English, - the Umverslty shall also recognize and honour
literary merit and learning in the case of those unacquainted with the Euglish language.”
“Later on, when the Panjib University College was established, the
use of English as the medium of examination and instruction in all subjects
which cannot be complctely taught in the vernacular, the study of English i in
all schools and colleges connected with the institution, and the necessity of a
thorough acquaintance with English as a condition of obtammg the lughest
honours of the institution, were recorded among the fundamental principles in
the constitution of the college, as published in the Government of India Noti-
fication No. 472, dated 8th December, 1869.

* Although, thercfore, there was no good reason to fear that high English
education would be neglected, it was nevertheless just and right that, before
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consenting to comply with the wishes of the chicfs and people of the Panjdb and
to raise the University College to the status of a University with power to
grant degrees, the Government of Indin and the Scerctary of State should be
thoroughly satisficd that examiners, at once competent and independent, could
be obtained for a University at Lahore, that a suflicient amount of controlling
public opinion could be brought to bear on teachers and examiners through the
medium of the Scnate, and that the tests to be applied for degrees should be
not less severe than in other Indian Universitics, and should be an index that
tho students possessed definite and sufficiently high acquirements. As regards
degrees in Arts, these conditions have been fulfilled, and the Secretary of State
has expressed himself satisfied with the evidence as to tho sufficiency of the
tests. The new University, however, will not he empowered to grant degrees in
Layw, Science, Medicine or Engineering till such time as the Government of India
is satisfied that the proficiency of the Panjib students in these branches of
knowledge also is equal to that of students who receive degrees from other
Indian. Universities.

“The interests of high English education and of Western science having
thus been carefully guarded, it became still more i:nperative, in framing {he Uni-
versity Bill, that the reasonable hopes and expectations of the chiefs and people
of the Panjdb, who would have taken little, if any, interest in a project for a
University of a purely English type, but who are intensely interested in the
Oriental aspect of the question, should be satisfied. Anything short of this
would not only disappoint the aspirations which they have all along enter-
‘tained, but would make it impossible to carry out the understanding on which
the large funds of the Panjdb University College have been collected. Indeed,
the whole controversy regarding the status of the proposed University has really
centred in the assumed impossibility of sccuring this essential object without
lowering thie English standard or confusing the Oriental with the English degrees.
Bections 12 and 14 of the Bill deal with this question. They are, in'my opinion,
the most important sectionsin the Bill, and I trust the Council will be of opinion
that they solve the difficulty in a satisfactory manner. -

It will be observed that by these sections a scparate Oriental Faculty is
created, with power to grant degrees of its own; and, in consideration of the
origin and character of the whole movement, the Oriental Faculty is constituted
the first Faculty in order of precedence in the University. I cannot describe the
object and probable effect of this arrangement better than by reading from the
Report of the Select Committce ashort extract taken ahmost verbatiiu from the
letter of the Panjib Government in which the arrangement was proposed :—

¢ ¢ At present, the Oriental Department in the College is a scction of the Faculty of Arts.
‘We propose to empower the Scnate to appoint a sepurate Oriental Faculty, thus asserting,
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beyond the possibility of mistake, in the constitution of the University, the prominent position
assigned to Oriental and vernacular studies. In tho Oriental Faculty, degrees would be
granted as separate and distinct from degrees in the Faculty of Arts as are the degrees in Law
or Medicine. Tor the B. A. and M. A. degrees, English should Dbe the obligatory instrument
both of instruction and examination. For degrees in the Oriental I‘acultj, in which the
vernacular would bo the instrument of tuition and examination, we propose the titles of
Bachclor, Master and Doctor of Oriental Learning. “We would leave the Senate, after the
passing of the Bill, to deviso precise and detailed rules preseribing the conditions and examinations-
required for such degrees ; and such rules would be submitted, in due course, for the sanction
of the Government of Ipdia. Ilcre it is only necessary to say that the Oriental degrees would
attest general education, that they would be carned by a course resembling as mnearly as
possible the Arts course, and that they would differ from the ordinary B. A. and M. A. degrees
because the Bachelors and Masters of Arts would be obliged to acquire their knowledge in
English, while the Bachelors and Masters of Oriental Learning would not necessarily be re-
quired to know English at all. They might, of course, learn more or less English at their
option, They might even be examined in English as a classical language, should the Senate
desire this, But the important point would be that the B. A. and M. A. degrees would, and
the Oriental degrees would not, guarantee English qualification. In this way we think that
the wishes of the founders and benefactors of the Panjidb University will be properly met,
because degrees will be given, as they have always desired, to students who do not know Eng-
lish ; while the value to be attached to the degrees in the Oriental Faculty, thus distinguished
by an appropriate designation, will not be confounded with that of degrees in Arts, and will be
proportionate to the acquirements of the candidates who obtain them as prescribed in the
. standards of examination.’

“I trust, then, that the misunderstanding between the advocates -of
Oriental and of Western culture, in so far as it existed in the Panjdb, has
been got rid of once and for all by this arrangement; that hence-
forth both parties will meet on common ground and work together hand
in hand for the advancement of all sound educational schemes in the Province,
whether English or Oriental.

¢ will not longer trespass on the indulgence of the Council, though there
are several distinctive features of the proposed Panjib University to which
attention might uscfully be directed—for example, its freedom and catholicity,
whereby students of every language or race or colour, no matter where educated,
can be admitted to its privileges and honours, provided only they come up to
the standards prescribed ; its teaching capacity ; its literary functions. All
these were embraced in the scheme as originally planned in 1865, and are fully
provided for in the University as now to be established.

“I will only add that, as I aided in a very humble way to lay the found-
ation 17 years ago, so now I deem it a great privilege and honour to have
been permitted to help in putting on the cope stone of this magnificent
edifice.”
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The Hon'ble Me. ILBERT said :—

“T do not wish this Bill to become law without saying a few words about
its provisions and the subject-matter to which it relates. My accidental con-
nection with the introduction of the Bill, and, still more, the interest which I
feel in any matter relating to cducation in India, must be my excuse for occu-
pying the time of the Council.

“My hon’ble friend the Licutenant-Governor has called attention to the
fact that this, the fourth and youngest of the Indian Universities, possesses
some characteristic features which distinguish her from her three elder sisters.

““The University of the Panjdb differs from the Universities of Calcutta,
Madras and Bombay in the circumstances of its origin, in the stage at
which it comes before the legislature, and in the objects at which itaims. And,
first, as to the circumstances of its origin. The Panjib University, differing
in this respect from the other three Universities, but agrecing with the older
English Universities, owes ils origin, not to the State, but to private liberality.
The founders and benefactors of this University seem to have taken to heart
the eloquent words of Sir Henry Maine in one of his addresses to the Calcutta
University—words which, perhaps, T may be allowed to quote.

“ He said :—

« <7 think that if ever there was a country in which we might expect the wealthier
classes to have the ambition of perpetuating their nmames by University endowments, it is
India. There seems to me to be no country in which men look so far forward or so far backward,
in which men so deliberately sacrifice their lives to the consideration of what their ancestors
have done before them, and of what their descendants will do after them. I may surprise some
of you by saying this; but it is my fised opinion that there is no surer, no easier and no
cheaper road to immortality, such as can be obtained iv this world, than that which lies fhroug-h
liberality espending itsclf in the foundation of educaticnal endowments,’

“ At a time like this, when we arc doing our utmost to stimulate private
enterprise in every form, and to induce the people at large to co-opcrate with
the official classes in the work of governing the country, such a manifestation
of voluntary and spontaneous liberality is especially welcome, and deserves
our heartiest recognition and support.

“Then the Panjib University differs from the other Universities in the
stage at which it comes Dbefore us. As my hon’ble friend the Licutenant-
Governor has remarked, the task on which we are engaged to-day is not that
of laying the foundation-stone of a new institution, but of placing the coping-
stone on an institution which has alrcady been in existence for many years. This
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circumstance has had an important bearing on the character of our legislation.
We were warned that the ground before us was not clezu', that there were exist-
ing regulations to which we were bound to conform, and existing trusts to
which we were bound to give cffect. I venture to think that some of these -
warnings were conveyed in somewhat exaggerated language. Nothing can: be
“more clear than that, when the promoters of a new institution, or the founders
of an existing iustitutio_n, come to the legislature and ask it to confer 1_1p¢1_1
‘them .powers and privileges which the legislature alone can give, the
legislature -is fully entitled to annex terms and conditions to its gift. At
the same time, it is obvious thaf, in the case of an institution such as this, it
was the duty of the legxslature to.give effect Lo the wishes and intentions of
the promoters and founders of the institution, in so far as those wishes and
intentions were compatible with public policy.

“Those, my Lord, were the views which guided the Committee to
which this Bill was entrusted; and, accordingly, Dbeforc going into the
details of the Bill, we thought it advisable to ascertain, as accurately as
" might be, what was the existing constitution of the Panjib University College,
of what particulars its property conmsisled, and on what trusts, if any, that
_property was held; and we prepared a set of questions for the purpose
‘of obtaining information on these points. Our apologies are possibly due
for the trouble we have thereby caused to the gentlemen on whom devolved
the task of answering those questions; our thanks are certainly due to them
for the labour which they bestowed. We hada préeis of their answers prepared
for the convenience of the Select Committee. I believe that the lynx eyc of Dr.
Leitner has detected some inaccuracies in this préeis, but he may possibly
- derive some comfort from the assurance that two at least of the members of the
Committee, including myself, had carefully examined the original documents
before the préois was prepared. The conclusion we drew from these documents
was that the trusts and purposes to which we were bound to have
regard were of two kinds. First, there were certain scholarships, prizes and
other emoluments held on specific trusts. With these trusts there has mnot
been, and will not be, any interference. Then there were to be gathered
from some of the documents certain indications, morc orless vague, of the
purposes for which the contributions to the Panjib University College,”
to the Oricntal College and to the projected Panjib University were solicited
and made. Those indications were mnot suflliciently precisc or consistent
to constitute a trust, but, such as they were, we considered it our duty to have
regard to them ; and I do not think that there is anything inconsistent with
them in the Bill, or that there need be anything inconsistent with them in
the Statutes, Rules and Regulations which will have to be made under  this



PANJAB UNIVERSITY. 405

measure when it has become law. And this leads me to consider some of the
special and characteristic objects which the founders of this institution apparent-
1y had in view.

¢« In the first place, it was to be a teaching as well as an examining
body. In this respect, as in the circumstances of its origin, it differs from
the other Indian Universities, but agrecs with the English Universities of
Oxford and Cambridge. I should be the last person to criticise a feature which
brings this institution into closer conformity with the rcnowned and venerable
Universities of England, but I think it may be worth while to call attention
to a certain risk to which any body which combines the functions of teaching
and examining is necessarily exposed—the risk, namely, that the examining
staff is not sufficiently independent of the teaching staff. That this risk is real
and substantial I know from my own English experience, but that due
provision will be made in the Statutes of this University to guard against it I
have no reason to doubt.

¢ Another and more important feature of the new University is the
prominence given in it to Oriental and vernacular studies. This feature
threatened at one time to involve us in a formidable, and apparently intermin-
able, controversy. I remember being told, before I came out to India, that the
peculiar characteristic of Indian controversies was that they never came to an
end, and that I should probably find Indian officials discussing, with unabated
zeal, the same questions which exercised the minds of Lord Cornwallis and Sir
John Shore. Accordingly, I was not surprised to find that the controversy
which helped to make Lord Macaulay famous, and which some fgnorant persons
supposed that he had brought to a conclusion about fifty years ago, was still raging
in the Panjib. However, we looked this question in the face, and found that,
when looked in the face, it was, like many other questions, not' quite so difficult
and insoluble as it had at first appeared. Ian dealing with it, we—and, when I
say ‘we,’ I mean in particular my Lon’ble friend the Lieutcnant-Governor of
the Panjib, to whom more than to any one elsc is due the present form of this
Bill—in dealing with the question, kept in view two or three guiding
principles.

¢In the first place, we bore in mind the comprchensive nature of the aims
and objects of a University. Tn the dayswhen etymology was not yet a science,
people were fond of deriving the nameof a ¢ University * from the universality
of its aims. The derivation is crroncous, but the thought which suggested it is
true. In any University which is worthy of the name, there is room, and ample
room, both for Oriental and for Westernstudies. Next, we remembered that,
whilst there are certain features which all Universitics must possess in common,
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yet that, to give promincnee to some one particular feature in one particulap
University, so far from being a matter for criticism, is a positive .adyantage.
And, lastly, we considered that Oriental and Western learning differed from
cach other, not so much in degree asin kind, and that to confer, for proficiency
in the one, marks of distinction which have been associated by usage with pro-

ficiency in the other, would be confusing and misleading. Accordingly, we have
given effect to the wishes and intentions of the founders by the constitution of

aspecial Oriental Faculty, and we have authorized tlie University to confer, for

Oricntal learning, degrees which are equally honourable with, but which

cannot possibly be mistaken for, those which denote proficiency in the learning

and literaturo of tho Welt. |

) “Then, there was another difficult question which we had to consider, and
that was, how far it would be possible to adopt the vernacular as the medium
of instruction and examination. Those who advocate the adoption of the
vernacular for these purposes are fond of contrasting the thoroughness of the
instruction which the student thercby obtains with the flimsy and superfi-
cial education obtained through the medium of a foreign language. That is
one side of the question. DBut there is another side, and, for the purpose of
illustrating that other side, I shall take the liberty of again quoting from. one
:of 8ir Henry Maine’s addresses to the Caleutta University. He was remark- .
ing on the change recently made in substituting classical languages for verna-
cular or spoken languages as subjects of examination, and he went on to say
‘this :—

¢ ¢ But, independently of the difficulty of examining in languages, many of which have no
“true literature, which have only a fictitious literature, a literature of translations, you must
see what a premium is placed upon flimsinessin knowledge when a young man is examined
.in a spoken dialect, which js picked wp, half unconsciously, in conversation and by the ear,
against another young man who is examined in one of those classical languages which, before
they are mastered, bring out the strongest powers of the memory and the reason. There is
really nothing in common between the linguistic attainments of a stident who passes or
obtains honours in Greck, or Sanserit, or Arabie, and those of one who passes in Burmese or
Uryn, or—for thisis, to o certain extent, true of those languages—even in Bengili or
Hindust4nf.’

“I do not say that these remarks express the whole truth, but they do
‘express one side of the truth, and it is a side of which it is important not
-to lose sight. 8o far as my own opinion goes, I do not think that it is possible
at present to convey through the exclusive medium of a vernacular language such
instruction in science as ought to be given—I do not say by elementary schools,
but by a University. I do not think it is possible at present fol-two
reasons—first, the imperfection of the language, and secondly, the want
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of books. Itismnot untila comparatively late stage of its existence that a
language is capable of expressing the ideas of science. No nobler lan-
guage was ever written or spoken than the language of Homer, and yet
I think that even the Registrar of the Panjib University College would find
some difficulty in giving instruction in chemistry or geometry in the language
of Homer. Then, even supposing thelanguage to be more developed than it is,
the mere want of books opposes a fatal obstacle to the further progress
of the student. It must not be forgotten that the rcal value of a University
dogree consists, not so much in the actual knowledge, as in the potentiality of
knowledge that it implies. The student who has been educated through the
medium of a vernacular text-book may have mastered thoroughly such know-
ledge as he possesses; but, when he has come to the. end of his text-book, he
finds himself brought face to face with a blank wall. On the otherhand, the edu-
cation of a student who has obtained an acquaintance with one of the Western
languages may be flimsy and superficial ; but, at all events, he has obtained a key
which will open to him the storehouse of all the learning and literature of the
West. I hopeit willnotbesupposed from what I have said that I desire in the
slightestdegreeto disparage the admirablework which has been done, and is being
done, by Dr. Leitner and his colleagues in preparing vernacular text-books for use
in the University College and kindred institutions. There is no nobler, no more
patriotic task, than that of raising a mede of speech from the|level of a spoken dial-
ect to the level of a literary language, of enriching a national language and creat-
ing a national literature. Tomake such an effort at all implies much enthusiasm
and much imagination; and perhaps there isno reason to marvel that those who
make the effort are sometimes involved in some confusion between what they
have accomplished, what they are in process of accomplishing and what they
hope to accomplish. I doubt whether the day hais yet come when adequate
University instruction can be .conveyed axclusively through the medium of the
vernacular languages of the Panjdh. That day may yet come, and, when it does
come, its arrival will have been materially hastened by the labours of Dr. Leitner
and his colleagues.

¢ Perhaps I have dwelt at unnecessary length on the distinctive features of
the Panjib University. I have done sobecause I observed in some of the criti-
cisms of the Bill in its earlier stage that we were charged with having overlooked
these distinctive features, and with having copied too servilely the enactments
which constituted and incorpurated the three clder Universities. Possibly there
may have been some justice in this charge so far as it related to the first draft
of the Bill. We all remember the philosopher who professed his inability
to frame to his satisfaction an abstract idea of a Lord Mayor without his fur
gown and gold chain; and it is quite intelligible that there may have been some
persons who felt a difficulty in recognising the Panjdb University without
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those Oriental literary. titles, dlplomas and marks of honour .which they had
been accustomed to regard as its outward and visible signs. But I hope that
the Select Committee, and in particular that master artist who a few days 880,
ina speech of unrivalled terséness, opened to " the Simla’ public'the tr
of local art, have .removed such defects and “shortcomings “as may have
existed in the. original sketch, and that, in the finished picture --which ‘I How "
hold in my hand, the founders and benefactors of .the Panjib University will -
recoomm a:more - faithful ‘and- hie-hke rportrait of the child of their hopes and
theu: 1maoma.t10n. ‘I have nothing more to add except to wish for the- naw
.'Um ' mhy'a long, a prosperous a.nd a bnlhant oareer
::;, e &%’é s;"-u"t‘@ Lazt R

- His Exce]lency THE PRESIDENT said :—

¢ After the very full exposition we have heard of the objects of the Bill
in its present shape, and of the mode in which those objects will be attained
under this measure when, as I trust, it becomes law, it would be quite un-
neo&ssary for me to enlarge upon the questions now before the Council ; but
I.cannot let this Bill pass without expressing my great satisfaction that it
should have fallen to my lot to occupy the position of Governor General and
P;e_sldent of this Council at the time when this measure became law.

s Bomewhat less than two years ago, on the occasion of my first visit to
Iahore, 1 received more than one nddress from' bodies in that city upon the
subject of the proposal to create a University in the Panjdb. I then stated
that T would give to the subject my careful consideration, and that I was very
anxious to comply as far as possible with the strong wish evidently entertained
'by the laadmg men in the Panjib that an institution of this description should
e, estabhshed in their midst ; and I bave fulfilled that pledge. I did mnot
‘then state—for I had not sufficient information to enable me to state—-what
would be the result of the consideration given to this subject by the Gov-
ernment ' of India ; but I am exceedingly glad that that result has been one
which will, I trust, be greatly to the advantage of the population of the Panjib
and satisfactory to those who have, during the lengthened period to which
my hon’ble friend the Lieutenant-Governor alluded, devoted themselves
to further this great and important object.

“ I entirely agree with one remark among many which fell from my hon’ble
friend Mr. Ilbert when he said that it was not a disadvantage, but, on the
contrary, was to be regarded with approval, that this University would differ in
some respects from the other Universities in this country. I think that that
vnrlety in the character of the various educational institutions of the country is
in itself a very great advantage, and, so far from considering it any drawback, I.
. view it with great satisfaction.
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T also desire to express my very deep sense of the obligation under
which the Princes, the Chiefs and the Native gentry of the jf’anjzib have laid
the Government and the public by the manner in which they have come for-
ward to support and endow this institution. The efforts which they have
made are entirely in the direction in which, as it seems to me, it is most desir-
able that educational proceedings in this country should move; and I regard it
as a most auspicious event that they should have come forward so liberally
and based the foundation of this University, not upon Government contributions,
nor even upon Government support, but upon the free and magnificent gifts
of those who are the natural chiefs and leaders of the people of the Panjéb.

“I do not think I need now trouble the Council with any further observ-
ations. I hope ere long to have an opportunity of addressing the new Univer-
sity when it meets under the auspices of the law about to be passed. It only,
therefore, remains for me to offer my hearty congratulations to the Lieutenant-
Governor on the fortunate circumstance that it has been during the period of
his administration—from which I anticipate so many benefits to the Panjdb—
that the coping-stone, as he has said, has been put upon an institution in laying
the foundation of which he himself so many years ago took a part.”

The Motion was put and agreed to.

ELEPHANTS PRESERVATION ACT, 1879, AMENDMENT BILL.

The Hon’ble Mr. Giess movel for leave to introduce a Bill to amend
the Elephants Preservation Act, 1879. He said :—

“That Act provides in the third scction that—

¢ No person shall kill, injure or capture, or attempt to kill, injure or capture, any wild
elephant unless—

(2) in defence of himself or some other person ;

(3) when such elephant is found injuring houses or cultivation, or upon, or in the imme-
diate vieinity of, any main public road or any railway or canal; or

(¢) as permitted by a license granted under this Act.’
“ And the fourth scction provides that—
¢ ¢ Every clephant captured, and the tusks of every elephant killed, in any of the cases

mentioned in section three, clauses (@) and (8), by any person not licemsed under this Act
shall be the property of Government.’
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“The Act, however, does not provide for the case of where a person without
a license captures or kills an elephant which may not be engaged in any of the
amusements to which the clause refers. This question has, I believe, arisen
out of the case of a person who captured three elephants for his own pleasure ; in
so doing, it became a question to whom the elephants belonged, and there
were weighty arguments put forward as to whether the elephant was not a
royal beast and the inheritance of kings, which arguments were found, however,
not to be sufficient to solve the difficulty. The consequence is, that it has
become necessary to repeal a portion of the fourth section of the Act, the effect
of which will be that, in the case of any one killing or capturing an elephant
without a license, the tusks or the elephant itself will become the property of
Government.” '

The Motion was put and agreed to.

NIZAMAT ACT REPEAL BILL.

The Hon’ble M&. ILBERT moved for leave to introduce a Bill to repea.l
-Act No. XXVII of 1854. He said :—

¢ 'The necessity for this measure arises out of the arrangements which have
recently been made with the ex-Nawdb Nézim of Bengal. By Act XXVII of
" 1864 it was provided that legal processes which had to be served within
the precincts of the Palace of Murshfddbdd should be served through the
‘Buperintendent of the Affairs of the Nizdmat, or other officer discharging
like functions. It will be in the remembrance of the Council that, by a deed
executed in 1880, the Nawéb Nézim of Bengal formally resigned the Nizdmat,
and, as part of the arrangements under that deed, the office of the Superintend-
ent of the Affairs of the Nizdmat has been abolished, and it is not likely that
that office will berevived, or that any similar office will be created. Under those
circumstances, it has become impracticable fo give effect to the directions of
Act XX VII of 1854, and it has been thought expedient to repeal that Act and
toleave processes to be served within the precincts of the Palace of Murshid-
4bdd, as elsewhere, in accordance with the ordinary rules of law.”

The Motion was put and agreed to.

PAPER CURRENCY ACT, 1871, AMENDMENT BILL,

Major the Hon’ble E. BARING moved that the Hon’ble Sir S. Bayley be
“added to the Select Committee on the Bill to amend the Indian Paper Cur-
rency Act, 1871.

The Motion was put and agreed to.
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"Major the Hon’ble E. BARING also moved that the Bill be referred back
to the Select Committee. He said :—

“It will bein the recollection of those Members of the Council who were
here last summer that my hon’ble friend Mr. Stokes introduced a Bill into
the Council having in view the establishment of 8 circle of issue in British
Burma. Subscquently, in conformity with the general policy of the Govern-
ment in such matters, it was determined to incorporate the whole law relating
to Paper Currency into one Act—that is to say, to repeal the existing law, and
to re-enact it together with such changes as were necessary in order to provide
for the establishment of a circle of issue in British Burma. The opportunity
was al the same time taken to make some further amendments in the law.
Most of these were of very trifling importance, and no objection was taken
to them. One amendment, however, was of some importance. It was
proposed, in conformity with orders which had been received from the late Se-
cretary of State, Lord Cranbrook, in 1879, to relieve the Paper Currency De-
partment of the obligation, at present incumbent upon it, to exchange notes
for bullion. The result of this amendment of the law would have been that
the charge for interest on the bullion whilst it remained at the Mint, and be-
fore it had been coined into rupees, would have fallen upon the importers of
bullion and not upon the Paper Ourrency Department. This proposed
amendment of the law met, naturally enough, with considerable objections
from the importers of bullion. These objections found expression in this Coun-
cil at the hands of my hon’ble friend Mr. Inglis. The subject was discussed at
the last meeting of the Calcutta session. The importers of bullion asked for
further time to represent their views, which was readily accorded by the Govern-
ment. A memorial was in the course of the summer received from certain of the
Calcutta banks. The banks raised one or two points into which I need not now
enter fully, but as to which it will be sufficient for me to say that the thorough
examination of them will take some little time. Further, before we come to any
definite conclusion on the subject, & communication to the Secretary of State
will probably be necessary. In the meanwhile, Burma wants its paper cur-
rency. The export season, when the notes will be especially useful to the
mercantile community, is approaching. The notes themselves will be very
shortly received. Under these circumstances, we propose to refer the Bill back
to the Select Committee with a view to its being passed in its original form,
‘but without the amendment in the law to which the importers of bullion take ex-
ception. It occurred to me last March that this contingency might possibly arise,
and I therefore asked my hon’ble friend Mr. Inglis whetherhe saw any objec-
tion to the adoption of this course. In the course of the debate which ensued
upon the subjcct, my hon’ble friend said that he saw no objection whatever
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to the measure being passed into law at Simla, provided it did not contaln the
provision to which the importers of bullion objected. As to the coursé which
the Government will finally pursue in respect to the obligation of .the __Pa.per
Currency Department of giving notes for bullion, I can at present
pledge whatever. All I can-say is, that, if dny 1eglslat10n on t]:us pomi: ':s re-
quired, it wﬂl take place at Calcutta aml not a.t Simla. -

The Motion was put and agreed to. ’

The Councﬂ g_.dI]q}u_'pedjo_Tl_mrsday, ‘the 19th October, 1882.

"D. FITZPATRICK,
Bryua ; .
' } Secretary to the Government of India,
- The bth October, 1882. )~ .
Legislative Department.
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